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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. No. 392/2025

IN THE MATTER OF:

Dev Bhoomi Manav Sansadhan Vikas Samiti ...Applicant
Versus

Union of India & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 3 i.e. STATE OF
UTTARAKHAND

Affidavit of Mis. Kalyani
(Female), aged about 48
years, D/o Shri Devraj Singh,
presently posted as
Additional Secretary.
Department of Environment
Conservation and Climate
Change, Government of

Uttarakhand. Dehradun

AN

Deponent

I. the above-named deponent, do hereby solemnly affirm and State:
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That the deponent is presently posted as Additional Secretary,
Department of Environment Conservation and Climate Change,
Government of Uttarakhand and therefore is competent to swear

the present affidavit.

That this Hon’ble Tribunal vide its order dated 05.08.2025 has
granted opportunity to Respondent No. 3 to file its reply and
therefore, in compliance of such directions in order dated

05.08.2025, the present reply is being filed.

That thc_dcponcm has gone through the contents of the above-
noted Application (hercinafter referred to as ‘the said
application’) along with the annexures and affidavit filed by the
applicant and has fully understood the contents thereof and is in a

position to reply to the same.

That the contents of the Original Application are denied in its
entirety except for the information which forms part of the official
record. The present Application is misconceived and therefore i1s

liable to be dismissed as this very threshold.

It is submitted that the motive behind the Amendment of the Doon
Valley Notification 1989 is to streamline the procedure for

maintaining environmental standards rather than declining the same.

¢
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[t is submitted that at the time when Doon Valley Notification came
into effect, the sole authority to check the State’s activity was the
Central Government, through Ministry of Environment & Forest and
Climate Change. That further, the notification came into existence
specifically for curbing illegal mining and with passage of time, the
illegal mining in the Doon Valley area ended and the areas were

afforested.

6.  That subsequently, the EIA Notification of 1994 and 2006 came into
effect. which granted power to the Environment Impact Assessment
Authority at the Central and State level to overlook and give
permissions to carry out projects. Provisions are in place under the
EIA Notification 2006 for getting prior Environmental Clearance

(EC) from the either the Central or the State Environment Impact

- . o .
¢ Assessment Authority for establishing new projects and Expert

Advocate
jstnct Jenra Dun (Uttarakhand)
8g.N0.-32254/2025

Appraisal Committee at the Centre and State Level for expansion of

existing projects depending upon the category under the EIA

Notification to which the industry will fall into.

7. In addition to the aforesaid EIA Notification 2006, there are multiple
CPCB Guidelines that are binding and there is constant monitoring
by the State Pollution Control Board, of all State-level activities

related to its environmental impact.

ool
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Therefore, in light of the EIA Notification 2006 and multiple
guidelines of the CPCB that have come into existence after the Doon
Valley Notification 1989, the provision for taking approval from the
Central Government becomes an unnecessary hurdle to cross for

sustainable development in the Doon Valley Area.

[t 1s because of the aforesaid reasons, Respondent No. 3, vide its
letter dated 02.02.2022, had requested Respondent No. 1, to repeal
the Doon Valley Notification 1989. Similar request letters were
issued by Respondent No. 3 vide its letter dated 13.07.2022,
23.12.2022, 31.01.2023 and 04.07.2023 to Respondent No. 1. Copy
of the letters dated 02.02.2022, 13.07.2022, 23.12.2022, 31.01.2023,

04.07.2023, 29.10.2024 are annexed as Annexure 1(Colly.).

It 1s submitted that the amendment to the Doon Valley Notification
is not arbitrary in nature and is in tandem with the principles of
sustainable development. It is further submitted that the Uttarakhand
Pollution Control Board i.e. Respondent No. 4 is the competent
authority of Respondent No. 1 to overlook environmental impact of
state’s development activities and the Uttarakhand Pollution Control
Board are bound by guidelines issued by the Central Pollution
Control Board i.e. Respondent No. 2 which is statutory body

functioning at the central level. Therefore, the Amended Doon

ol
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Valley Notification 1989, does not, effectively, take away the powers
of the Central Government to overview state activities. Rather, the
repetitive and time-consuming process of taking permissions from
the Central Government by Respondent No. 3 could be avoided by
following the CPCB Guidelines for the relevant activity thus,

overall, making the whole process more streamlined and efficient.

[t is further submitted that the amended Doon Valley Notification
1989 does not dilute the standards of the environment protection. In
fact, the amendment, creates elaborative categories of activities and
provides separate procedural requirement of environmental

categories which are explained as follows:

a) Unamended clauses (iii), (iv) and (v) of the Doon Valley
Notification 1989 have been clubbed together in the amended
clause (i11) and the procedural requirement have been stated to
be an approval by the competent authority in the State of
Uttarakhand. It is submitted that Uttarakhand Pollution Control
Board is the competent authority for State of Uttarakhand to
look after subjects of environmental issues, which, in turn,
follows the guidelines issued by Central Pollution Control

Board from time to time.

P
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b) Amended clauses (ii) of the Doon Valley Notification 1989
creates a new category wherein the activities which does not
fall under the EIA Notification 2006, but falls under orange
category of the Doon Valley Notification 1989 will follow the
procedure established by State Pollution Control Board
following the due process. The said amended clause (ii), in
effect prevents overlapping application of the Doon Valley
Notification 1989 and the EIA Notification 2006 on an activity,
thus making the process for environmental clearance more

streamlined and avoids multiplicity of proceedings.

¢) The amended clause (iii) of the Doon Valley Notification
\ creates another category of the activities which, if are covered

¥ under the EIA Notification 2006, shall only be dealt with under

Q) Exp Dt-13-01-2030 X the said EIA Notification 2006 which. Again streamlines the

A

process and avoids multiplicity of proceedings.

.
S

2. Therefore, from the above, it is apposite, that the amended Doon
Valley Notification 1989 is more streamlined, adheres to the latest
practices of environmental clearances and assessment procedures,

and formulates well-defined categories to avoid multiplicity of

proceedings.

Ho
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That the deponent is a responsible government servant having the
highest regard for the Hon ble Tribunal and orders passed by them.
The deponent has always made his sincerest efforts to carry out the
orders passed by this Hon'ble tribunal in its letter and spirit and shall

continue to do so in response

That the grounds taken by the applicant in the above noted Original
Application no. 1308 of 2024 are not tenable. In view of the
aforesaid facts, the original application along with the prayer

deserves to be dismissed.

That the contents of the present affidavit has been drafted by my
counsel under my instructions and the contents of the same are true

and correct to the best of my knowledge and nothing material has

been concealed therefrom.

ol

DEPONENT

A
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VERIFICATION
Verified at Dehradun, Uttarakhand on 1F day of September 2025 that
the contents of the above affidavit are true and correct to the best of my

knowledge and belief, no part of it is false and nothing material has been

concealed therefrom.

)

’TM/\
DEPONENT

Distnct Jenra Dun (Ukarakhand)
Reg.N0.-32254/2025
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59626/2023/Environment Conservation and Climate Change Section

- .
No.- 5f /XXXVUI-1-22-13(04)2018
From
Anand Bardhan,
Additional Chief Secretary,
Government of Uttarakhand.
lo
Secretary,
Ministry of Environment. Forest and Climate Change,
Government of India,
Environment Conservation & Climate Change Section Dehradun: Dated: -@2- February, 2022

Sub: Regarding Repeal of Doon Valley Notification 1989 as amended 2020.
Sir.

[t is to bring to your notice that MoEF&CC had issued Doon Valley Notification on 1sl
February, 1989 under Section3(2)(V) of the Environment (Protection) Act, 1986 & Rules 5(3)d)
of the Environment (Protection) Rules, 1986. restricting location of industries. mining operations
& other development activities in the Doon Valley. Doon Valley Notification mainly came into
existence (o stop limestone mining at Mussoorie Ridge and to restore natural ecosystem of Doon
Valley
2-  As of now, there is no mining in the Mussoorie Ridge and large scale plantations have

already been carried out by Eco-task force to restore the natural vegetation of the area.

3-  After formation of new State in 2000 and Dehradun becoming capital of the State, a lot of
infrastructure development projects and service sector industries have come up. Due to restriction
on development activities and lengthy process of approval at SEIAA/MoEF&CC level, there is
delay in the implementation of the projects. In all the cases, whether Environment Clearance 1s
issued by MoEF&CC or SEIAA. compliance verification is being done by the State Pollution

(‘ontrol Board

projects is being done either at Central Government level or State Government level. as the case

may be. In all such cases compliance verification is being done by State Pollution Control Board
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23
ENV1 UPCB/MISC/10/2022-XXXVII-1-Environment Conservation and Climate Change Departn‘l O
626/2022/Environment Conservation and Climate Change Section

-

6- Hence. atter coming into effect of EIA notification, there does not exist any requirement ol
Doon Valley Notification. It may be the only place specific notification existing in the entire

country. Hence it is requested to repeal the Doon Valley Notification

s faithfully.
- 1V
“o V'

{ \mnd‘fiardh an)
Additional Chief Secretary.

Government of Uttarakhand.

Endorsement No: A5 (1)/ XXXVIII-1-22-13(04)/2018, dated as above.

Copy to :- Vice Chairman. NITI Aayog. Government of India for kind pernsal.
I

N

eV
ol
{Anand Bardh:an)
Additnonal Chief Secretary

Government of Uttarakhand
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ENV1-UPCB/MISC/10/2022-XXXVIII-1-Environment Conservation

67164/2022 /Environment Conservation and Climate Change Section
L

ITTETE IaA

Gavernment of Uttarakhand

AATHA UG wg AW wad

Netaj Gubhash Chandra Bose Bhawan

v wiwavem, 2z

Civil Secretanat, Dehradun

10 ‘-‘P}Ifii r fag H

Sukhbir Singh Sandhu

Phone (OI1) 0135-2712100, 2712200

we wfaa :
- (Fax) 0135-2712500
Chiel Secretary E-mail | cs-uttarakhand@nic in

chiefsecyuk@gmail.com

0.0. No: &/ 9o XXXV U122
oy Ciom & Clenate U hange
\I"‘"

Dated: U July, 2022

n Y }
eq. [1)a AL

s reler 1o the letter no-5S5'X XX\ ”li-:“_‘—l ;lu*‘H 2018.
Conservation & Chimate Change
won, 1989 as amended 2020.

PMea Dated 02 February, 2022

(Copy enclosed) of Environment. Depannment. Gove o

Uttarakhand. regarding repeal of Doon Valley Notilice

1989 mamiy came IO existence to stop

2 A& vou are aware that Doon Valley Noutication,
limestone mining at Mussoorie Ridge and o restore natural ecosystem ol Doon Valles. A
mimng m the Mussoorie Ridge and large scale plantations have already bee

w. here 18 no

carried out to restore the natural vegetation of the arca,

\fter inception of the new State of Uttarakhand in 2000, a lot of infrastructure developr

7
Dehradun. Due o restriction «

projects and service sector industries have come up in
fevelopment activitics and lengthy approval process. there is delay in the implementaton ol the
industries are not permutied and

n

projects. Also as per the said notiticaton. red category ol
orange category of units are allowed only alter getting environmental clearance from SEIAA
Further. approval from Government of India is also required before start of any mining activiny

Lourism development plan. Grazing plan and Land use plan also require approval from Centra

vernment
imendment in Doon Valley Notfication in January 2020,

4. It 1s to submn that after the :
It s pertinent

ategorisition ol industries by the CPCI has been adopted in Doon Valley
establishment ol industries and ather proce

iion that as per EIA notfication 2006,

l-..__\ menl
R \ p requires Environment Impact Assessment followed by Environment Clearane

@\ Hence. it seems that Doon Valley Notification in its present i
Uiﬂg R SINGH\~Z

sctup In
Advocate (' Doun \'.._-.HL-\ with the best available Pollution Reduction
monitoring mechanism could be developed at the State level
eg.ﬂu.-3225-ﬁ2025 Iheretore. | would request \uu.l y consider this matter a8 most important and take sl
Elnm,s_(]‘zoso T/ vIiore, YU b 0 Cu Wl & = sUimporte & i
Q action n this repard
i ".. .( . [ | - 4 . - ’
: . OF \$ a1 SR 2 ol ‘ Yours Sincerciy.

¢ which s common

snded
Wed

throughout the country.

mlrastruciure development projects industries could by

Horm 18 nol IL'LilIIFL‘d s0 that,
lechnology for which o twechmical

ihl

S

(Dr. S, 8. Sundhu

M Leena Nandan
eCT
Mumistry of Enviconment, |
Govt, of India, New Delhi.

of & | g 78
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H./'

pz 3
and Climate Change Departmien

LU Nl A h WPy o i

R S LT e
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|/86051/2022

|#86051/2022

YHI HAR YENY,

gqd Wdfe,

JCRRIVS I |
qar 4,

3N Wfd,

qafaRvl, g9 Ud SToarg gRad H#3Tery,
YRA WHR, 95 ool |

23
UATaROT HREV U4 SiofdR] URadd S UrT  qexigH: fadis: e, 2022

fd93:— Regarding Repeal of Doon Valley Notification 1989 as amended 2020.

Sudad favas FHuar e uF W25 /06 / 2012— ESZ-RE, faHId
19102022mﬂmmaﬂﬁﬂaﬂ€aﬂﬁaﬁ%m§?4—oﬁ
Aifefhbor, 1989 (TR 2020) @I f=vd fhd o9 & Hee H
\HT%IW SIFe FINY- YT, (Draft Amendment Pmpmdl) YRG IRBR BT
IUTE] B ST &1 IUeT &Y T8 2|

2— T B HH H g del Alfcfbaea, 1989 (FUTHINET 2020) PI
e fpd oM & ey # WRd TRGR WR TR AR aIdh BRIATE]
fedy oM &g oNfRugel Hegd uward dere ax URd wRd &1 g9

fFraer ga & |

Yol —AATed |

WG,

Signed by Ramesh Kumar

Sudhanshu
Date: 23-12-2022 16:05:48

Disinct Jea D (Utaaunand)] o T wfud |
Reg.No.-32254/2025
Exp D1.-13-01-2030

gl

1

Genarated from eOffice by SAMMI KUMAR TAMTA, SO-Environment Section-SKT, SECTION OFFICER. Environment Conservation and Climate Change Departmé
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I#7B6051/2022

-

g dofl fefbadber, 1989 (TN 2020) &1 e f6d S 2q

Ty

a9, 9IiaRVT U9 Siearg uRadd #3ed, WRd WRGR &R 01
HYaYl, 1989 I YHTARUT HReTUl IAfAfgH, 1986 & 3Ifw(d g dell
ARfrder w8 R T on, Rred sidid g A 8§ pRi
yfcrafere /[eics fear 7 o |

q goll Aifefbays & SR “Doon Valley is bounded on North by
Mussoorie ridge, in North-East by lesser Himalayan Ranges. on the South-West by

Shivalik ranges, in South-East by river Ganga and in the North-West by river

Yamuna™: Gilfe SHIFT WR W IAd W& A8l & U9 fadarg &1 Reyfa
I~ B drel 2 |

a4 1989 H gA deofl Affhde & vE HRU A9 &3 H
AT AT ger & @99 @ 8, e dROT g9 defl &3 A 99 Ud
qafeRer P ARH qHFAE UgAT AT FTHD AT g dell
qifefraes & Sar @ Tffevor s=ia uguer FaFer 1€ grT &
afferor @& saRk By T 9, s wru A= g9 ) faac) &)
Rerfer Icg=1 I & off |

SRIFd & HH H, I BN & FRY W, 99, AR vd
Sefary yRad« #3Terd, ¥R ERGR ERT 06 WA, 2020 B HIAMMBT g
dell Nfefbdem o fdar a1, R #=ia gguor A= 918 grr a9
2016ﬁu3maaq‘$ﬁ‘-rqshﬁmaahﬁ$mﬁmmaﬁa§a?ﬁaﬁﬁ

ER st gl Afefbaber B ward o1 & siifac—

HIIR § ddx I Qd vt & Rurerd &3 # g7 dof @ Hifa

A (ardl) Sueral €19 & qrac[e Wl Bad ITETS AR T I

QY wreiie s (rresht 31 dmRafeT @) @ & g1 R

%Eﬁwﬁ%ﬁgﬁaﬂﬁgmﬁqmw g=+ g o= fasra
= Tl @1 afEfa /Ygees e w2 Sife A @
e & forg ufder aRRufY Tmar 2| 39o AT 3 IS Bl
o g deh & A e e fafafrlt #x wg waterei @i

o

Generated from eOffice by SAMMI KUMAR TAMTA, SO-Environment Section-SKT, SECTION OFFICER, Environment Conservation

. i Jwaﬂmzlw e
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=2 p Dt-13-01-

and Climate Change Departme
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|786051/2022

%ﬁciclcrrcnl(mﬁamm)%f

2. 1 et &= ¥ T Aot & et & gl w9 9 ufjEfa e @
PR, 3 &F § TR T, ERGgT gR1 aRErfod “ug—ay W S
Aretye sravenal gfaumsii &1 fawE fFar S ff g 98 @ w
T B |

3. 7 9 fdbrg gre wfafafdl o wafavdiy gfesr | Fafa
& & forv 9+, ggfaror g Sierary uRads #ATed, IR WRGR R
a9 2006 H EIA Notification (Environment Impact Assessment, Notification-2006)
aRI far w2, s siadfa fafv=r oRaemmel &1 wafareia gwa
‘iwfmﬂ DY HIRA IYPR AT State Environment Impact Assessment Authority
(SETAA) ERT (AT e &1 Sl 2 | U Rerfar § g7 aeft & forw arerr
uraeE fhar o 99 a3 A e & fou sgae oRRufa o= 78
&l & |

31 feqie 13 few=R, 2007 @1 TN EIA Notification § I8
gifaenfaa far ar 8 &, “All those projects which are not covered

under the EIA Notification but which fall under the orange category shall

be considered by the SEIAA”™ @ PHH H E{Ha?'ﬂ' H zenfdg 8 are
Tft St & wEed aRarorRl 1 SEIAA 6 gaiaxeia wiafa
UTe B B B | 399 BT URATSHR JAT 20 HHII A D
QN T 100 TR W T B dew i B A wwhs gk

-

@) 360'2-13-0"2030 X/ 2020 DI d=1d Uyl gz 4/ gRI ﬂjﬂw Non Industrial
' % \\QQ Oper: lllon{?l?a ST ATA GTT%] yfaaag =81 gi qaqrd H I8
SOF > e 7@ & fr, oo ach § wfd @9 @@ A A @ Non
Industrial Operation TRITSTAT3N T qafaRof Fﬂ?ﬂ%’f fre wR 9

&1 ST B |

4. afq H HEE & H g UeeR EHH RU ®Y ¥ 4 & U4 faid &g
a97 ¥ Fco Task Force Q?ra:rfﬁﬂmammﬁaﬁﬁﬁh‘afrﬁw
JERIIUT A AR & URTST & BT gAsiiad fbar Tam € |

I ST b HH W I8 Sfaa udig g B P, g def
Afefbder, 1080 (@urEenfdd 2020) &1 adaH & uRug # faenfog
faam g |

e

Generated from eOffice by SAMMI KUMAR TAMTA, SO-Environment Section-SKT, SECTION OFFICER. Environment Conservation and Climate Change Departme
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179525672023

Uy, _
g¥ Rig #Hom, ‘-’:—m
IR A, e
JaNEgvs 9T |

Har ¥,

LIR  g@ wWEa/ygE afa/ufe el e/ sdn/
=/ 9ded / ugETed T, SaRmavs o |

2. U9 9 P (816), IRETs |

3. e, | AENgA BN wifdrevor, IaRETs |

4. Y& R, SaRrave 9 fem s, e |

alaRvT, 6REY G4 wicfary 9Radd . 2eugafRAie ) o, 2023
fawa— #ea g2ty uReg &) &1 FA8 & de & Haw i |

Sudw fvas Huar wwE & U3 deE-1,/82981 /2022, fAE 13.012
2022 T W TR WA B FE W, forae wmgw @ g9 e Aifefhaym,
1989 JTHINTT 2020, BT PR A 91 =g 3109 fawmT 1 wafea siferergel
UG 9T B IUSES B D e B S off, ForAadt I I=a e

=

& |

o T BT B B Standing Committee of the Central Zonal Council Gl
feqias 02 A%, 2023 B 1541 48® QEXIGA H YA & | Ia Central Zonal
Council ®1 feFT& 22082022 B W= 238 455 @ g7 dqeit AcPdIa B
Haeg ¥ 3 a8

Sl. No. [Subject/Issues Action Taken/Status Remarks
Recalling of Doon|in the 23'? meeting of the|/Govt. of]
Valley Notification Central Zonal Council held E}?m ("—1‘
n an to
(Cpansared by (AN °f;t2320228nl;:’1§::-]& CC had|update
6. Uttarakhand) S 5
conveyed that there are
other areas also where
similar notifications have
L Government oflbeen issued, which include
v Uttarakhand had|Bhagirathi Eco Sensitive
@\ informed that various{Zone and Mahabaleswar Eco
( 1 restrictions on|Sensitive Zone and the
ERSINGH\“Z. * [development andjmatter needs to be seen

Advocate \C industrial projects werelholistically keeping in view
# |imposed under the Doonlalso the judgement of the
Valley Notification, 1989,[Hon’ble Supreme Court.
\S‘ ‘ lissued by the [
Government of India.[Representative of]
While Green category/Government of|
projects are permitted|Uttarakhand mentioned
1
Fde No. ENVI-UPCBsMISC 10,202 2-XXXVII-1-Environment Conservation and Chmate Change Department (Computer No. 29581)
Generated from eOffice by KISHAN SINGH ASWAL. RO-Environment Section-KSA. REVIEW OFFICER, Enwronment Conservation and Chmate Change Department on 12/08/201% 0190 pn
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1/95256/2023

without any approval, the{that when the restrictions

red category|were imposed there was no
industries /projects are/monitoring mechanism
not allowed in Doonlavailable with the State
Valley and Orange|Government but now there
category projects need|is SEIAA for State
approval afterfenvironment impact

recommendation from thelassessment, the guidelines
State Pollution Controljof Central Pollution Control

Board & State|Board and monitoring by
Environment Impact|State Pollution Control
Assessment Authority|Board, etc.

(SEIAA). ;

The Chairman advised that
Apart from the State level|the matter should be
clearances, permission is|considered after getting
also needed from the|detaile ropo from the

Government of India for|State Government
tourism development |regardi industry-wise

plan, grazing plan, land|(other t
planning, etc. The view of|specific concessions that
the Govt. of Uttarakhand|are needed for the State.

is that the Doon Valley
[ Notification was issued in|Ministry of Environment,

the year 1989, after the/Forests & Climate Change
order of the Hon'ble/has intimated on
Supreme Court to ban|16.1.2023 that it has
limestone mining and/sought detailed proposal
since the situation haslfrom the State Government
now changed and atjon 19.10.2022, 14. ] 1.2022
present there is nofand 14. 12.2022. However,

limestone mining in Doon|the response of the State
Valley area, the|Government is still awaited.

restrictions imposed may
be reviewed and the
notification be recalled.

3— o/ 29 9aY B Q4 g9 UE b & (Ao gon 2 (b HuAl g den
Aifefbaer, 1989 TeraaNfeT 2020, ® FRv a1 @F 2 AuA-3ruA favmT |
dafa sifacagel uwara (are Ao & fea-fea Samt & e far s g)
1 (S’-HFI forestsection3@gmail.com UX &8 Ud HIye GaL| f’f) A B g9
f9TT &1 SUTE TR BT BE DN |

Haq1d,
@\ Signed by Dharm Singh
Meena
(f. i Date: 31-01-2023 17:57:25
Distnct Jenva Dun (Utiarakhand) : 2

Reg.No.-32254/2025 ) * (ert Riz Hom)

o EIDD‘-1'1-G"-?030 q- J m Fﬁ:ﬁ[ f
@ S/
\\ l’?: OF \V\/’/
" ——'__.-"/' 2
Flde Mo ENVI-UPCRAMISC /10202 2- XX XVIHI-1-Emaranment Conservation and Climate Change Department {Computer No, 28581)

Generated from eOffice by KISHAN SINGH ASWAL RO-Environment ‘Section-KSA REVIEW OFFICER. Environment Conservation and Climate Change Department on 12/09/7025 0110 pw
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1/95256/2023

He1 vd fesie—aad |

afte &1 g9 deil AifefhbeA, 1989 Terenfaa 2020, 1 v f&d @9 &
Hder # Hafera faumTl & awad i a8y, Sifeyel uvdae o $i
SUdel HREN GRAEa & |

UlﬂéNJE'ﬁSINGH (/
Advocate

Distnct JensaOun (\tarakhana) >
Reg.N0.-32254/2025

ied

22-X XXVl 1-Environment Conservation and Climate Change Department (Computer No. z9581)

senerated from eOffice by KISHAN SINGH ASWAL. RO-Environment Saction-KSA, REVIEW OFFICER. Enviranment Conservation and Climate Change Department on 12/09/2025 01:10 pm
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1782¢81/2022

UN®,
e Rig Hom,
3R Afa,
SCRIEGUS I |
qar ¥,
1. IR Y& dfa/wE afa/afRE, wed e /S s @i /
gded / ugurer™ faMmT, ScREvs 9 |
2. Y99 9 A& (Bih), ITRIETS |
3. e, AN <ENIgA faer wftrevvr, SwRETe |
a. Y9 FQerd, IaRMEvS 99 e o, SeRe |

9., ¥RET U Sietdry uRddd 3. exgAfA®: 12 4., 2022

fawa— mea aH uRyq @ W7 FI8 H Job  Hay 3§
"ered,

Sudw fAvgs o wfye (@uR), 9mm gees [T, SeRmEvs
UEA F U GEIT-1396 / xxxi(5)G / 22—05(110%0) / 2012, f2HAiE 08.12.2022
(Braufd Her) & HH H F@Td HAAT 2 b YRT OeR WR 9 " &E
uRug &1 LfET HHE) @1 A8 F9ad, 2023 #H yaifdd 956 & HH H HHST B
A IoRIEvE MY A Gdfd goivsT fdwgei @1 ywidd B 9 g g
ufed, SoRravs A @) oederal ® dod wwnfad 2, o g deh
Alfefhae, 1989 Jrwenferd 2020, & PR fbd o weelt fasg &1 0
aftafera far ST oRafaa &)
2— 39 W9y H 431 Y8 Pel B [ev g1 € b quAr g deir Afcfhber,
1989 TATHNMG 2020, &1 FRed & o9 &g u—3mw favmT | wafea
Iifaaqul uwae fRsie 20122022 @1 JWE d6 AET $ FA IR HI

/,// BT B Bl FE DN |
// j
e 4ad
R, 3
et e Eﬁd?rg:(;re (- Signed by Dhamm Singh
- District Jenra Dun (Uttarakhand) » Meena
| \Reg:No.32254/2025 Date: 13-12-2022 12:08:41
\OO ) (et Rz o)
& F \\:\, R qfa |

W-WWWmeéﬁ@aﬁwmﬂ
ufd @1 g delt Afefhdwe, 1989 ALTHIRT 2020, BT FRE B W B

way # SRyl g/ wa gaeel |fdd SqEgaR wRAfdd 98 H
GIHTT XA BT e PN |
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HE&T— %h 5/ XXXVIIIl-1—23—13(04) / 2018
PLE

T FAR Y,

v e,

FERRIUS IR |
ar ¥,

wfg,

qRa GYhR, T3 facel |
qafavoT e U9 Sferdry gRacds 3T SenrgH: fHi®:0Y eI, 2023
f9a:— Regarding Repeal of Doon Valley Notification 1989 as amended 2020.

HEled,

Irfed fvae @uar dsnfe off, TAfRY, a9 Ud Sieldry  9iRadd
AT, MRd WRBR & UF W&A—25 /06 / 2021—esz-Re, &b 12.04.2023 &1
] TEY B B P B, e g gA dell Afefhde, 1989 (IR
2020) &1 e b4 o @ dew # sifucgel Sive wumera wwdd (Draf
Amendment Proposal) HIRT WX®HR &l IYcTe PR S P e B TS B |

2 Saq @ B9 H g9 deil Afefbde, 1989 (Ferrwenfa 2020) @I AR
fEY T & 999 o YR TREN TR R SR aeas hradel fhd @ gq
sitfarergel wenfora wRara der &% 9fv 1 &1 g9 (e g g1

SlNGI-%" J‘\
Advocate \C

Distct Jenva Dun (Utarakhand)
Reg.N0.-32254/2025 ) * et O_T ﬂ‘ob}

O XD Dt 13-01-2030 \37 (v AR qETY)
Y af¥d |

yfaferf— fFe=iferaa &1 gaamd vd smaeas FrdaEl gq Sfbda—
1. Afera, R ot gRYe AftEre, 78 §Aed, HRG 9PN |
) QU HEIFRe®, ad, &9 $fed, 25 GUW A8, TEVNIGH(moef ddn@
gmail.com) HNd HIHK |
3. afaa, JE= genas T, SeREvs 9 |
a. ﬁawmtru‘rawmﬂmqa mgtrﬁzraﬂﬁmm IS |

A

3T 9,

"

3qv afd |
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i Annexure-1

Proposed amendments in the Notification S.0. 102(E) dated 01.02.1989 (and
subsequent amendments) of the Ministry of Environment, Forest and Climate
Change, Government of India, in relation to restrictions imposed on certain
activities in Doon Valley Area of Uttarakhand.

Sr. Related Existing Provision | Proposed ' Remarks
Para/Provision of amendment for
9« Notification S.0. provisioning
! 102(E) .' ST NPII O O =0 |
I. | Amendment in the | Whereas, the Central Slaughter Houses may | Amendment  in
Principal vide | Pollution Control Board | be classified as Red | the categorization
Notification number | (CPCB) has  issued Category (Non- | of industries may
S.0. 102(E) dated | directions  on the l“d"-"":ial | be issued by the
01.02.1989 - through | categorization of | Operation) which is | cpep,

g ! 3 ) : made
o | industries vide letter no. | '© | be =
Notification S.0. permissible.

B-
JHE) . dated 29012/ESS(CPAY201 5-
06.01.2020

16. dated the 7" March.
Note: 2016:; “Slaughrer

' Houses and  mear
(a) Red categories | processing  industries,

of industries | A y
kel bone mill, processing of
shd O c -
: . animal horn, hoofs and
permitted in

other body parts™ has
heen categorized as Red
Category-Industrial

| Operation.
|

Doon Valley.

2. | Notification S.0. | Note: Tl'xpnmmn to be Amendment =
94(E) dated | (d) Existing Orange | allowed for financial | Notification may
06.01.2020 calegories viability of the | be issued by the
\ iﬂdtlﬁlrius: which are ' gperating units MoEF&((
!‘ (/ A now in Red
Advocale CJ categories ol

industries shall ht‘lfl

Continued. however. |

no expansion shall
! _be allowed™.

Dismet JenraOun (Uttarakhand)
Reg.No.-32254/2025
o Exp D*.-13-01-2030

\ - ..\;11::ndr-ncn-l“i'n the |T(!I} All those pm|u,l-. As on date. | Amendment  in
— Principal which  are  not | requirement of Prior | Notification may
Notification no. S.0, covered under the | Environmental be issued by the
102(E) dated EIA Notification but | Clearance (EC) is | MoEF&CC. Gol.
(1.02.1989 - through which fall under the | 44itional approval |
e e cawcgory . S
Notification S.0 L!:'EHI\.; u,;::tj:_-j-:-;j ru-.;u:rgd ot
i establishment or
2125(F) dated bv the State Level

= ce- 5 expansion of orange
13.12.2007. Environment Impact 3

Assessment
Authority.

category of industries
in Doon Valley area.

A
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Annexure-1

However, the State
Pollution Control
Board (SPCB) 1is
already 1 action to
look after provisions
of the Water
{ Prevention and
Control of Pollution)
Act, 1974, the Air
{Prevention and
Control of Pollution)
Act, 1981 and various
Rules made under the
Environment
(Protection) Acl.
1986.

herefore. special
provision for the
requirement of EC to
Orange category of
industries from
SEIAA, is
unnecessary and as
swuch 15 a  lengthy

Hence, the
notification  dated
13.12.2007 may be
repealed.

4. | Amendment in the | (iii) Tourism It | Uttarakhand Tourism | Amendment in
Principal should as  per | department Notification may
Notification S5.0 ['ourism
102(E) dated Development
01.02.1989 - through CLER)E o 'he

prepared by the

(competent authority) | be issued by the

Plan  has made a Helistie | NMoFF&C( ‘
Development Tourism

Plan of Uttarakhand
ended for the entire state which

State  Department | 4150 encompasses the
of  Tourism and | Doon Valley
duly approved by | tification arca

Here, it is also
pertinent to mention
that. similar power ol
approval has been
LTL"L‘!.;‘;!IL'L] 1o the
“Competent

Authority of the State
Government” in the
| matter of “*Bhagirathi |

the Union Ministry
of Environment,
Forest and Climate
Change.
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.l\) (}fﬁzinu — As -ht.‘r

the plan to be
prepared by the
State Government
and duly approved
by the Union
Ministny of

Environment,
[Forest and Climate
Change.
Land Use - As per
Master Plan
development Land
Use Plan of the
entire area, to be
| prepared by the
State Government
and approved by
the Union Ministry
Environment,

(vi)

of
IForest and Climate
Change.

Advocate
Dismet Jenra Dun (Uraraknang)
Reg.N0.-32254/2025
Exp D1.-13-01-2030

e ——

of

Lco-Sensitive Zones

Annexure-1 2 2

Notification, 2012 by |

the MoEF&CC vide

notification S.0.
5253L) dated
10.11.2022. Copy of
Notification dated
{ 10.11.2022 15

| enclosed.

Hence, the approval
power may  be
delegated to the

| State Government.

As mentioned above,
the power to approve
Grazing Plan may be
delegated to the State
Government as
Competent Authority
the of
Eco-

in lines

Bhagirathi

Sensitive Zone.

| Categorization of land
use and preparation of

| Master Plan is carried
out as per Urban and

| Regional

' Development
formulation
Implementation
(URDPFI) Guidelines

Plans
and

Amendment

| issued by the
Government of India.
After detailed

| consultation with line
departments.
stakeholders and |
public in general.
Categorization of land
use and |

| implementation  of

| Master Plan is done
{ with approval of the

State Government
under the
Uttarakhand Urban
| and Country

&

in

| Notification may

be issued by the
MoEF&CC

“Amendment  in

Notification may

| be issued by the
MoEF&CC
Page30f4
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Planning and
Development  Act,
1973 (as amended in

2013)

Master plan
development and land
use plan is the State

subject.

As mentioned earlier.
the power (o approve
Master Plan and Land
l/se Plan may be
delegated to the State
Crovernment as
Competent Authority,
in the lines of
Bhagirathi Eco-
Sensitive Zone.

A

UIQENDL—jﬁ SINGH
Advucate
Distnct Jenra Uun |Unaraknand)

A
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Uy,
SHEhI TUH,
3R Ffa,

JN[dUsS I |

Har H,

3R i,
9GTaRUI, g Ud Serarg gRads #ATery,
HRT DR |
Wwwwqﬁaﬁﬂéﬁm ﬁﬂﬁﬂgm 2024

7T Iuh favad g9 It Afefhaem, 1989 (FurHNfeE, 2020)
@ TN I o= Heelt qafavor, a9 v Siearg aRads #3rer, Wik
WHFR B UTeY AT AE—5179, 3AIG 21122023 & &1 FeH
TRUT FRA BT BT BN, fode AR ¥ IF IrBU AfgEET )OS
~H|1{i_ﬂ,./~£\1$ﬂcl ur R W= 3@ Public Domain & uTRa fo&ar am|
dedH ¥ YRd WRGR gRT ScR[Evs YU HI Sad Iafeadr dafid
FRA BY NoF TRBR FT IFT IRT TRBR BT AW B B 30eT B
T |
2 — “Amendment in Doon Valley Notification, 2023” & W&y H I
Hafd public comment IR STRTETS IMHA & UF H&R1-235323 / 2024
fasiTep 27.08.2024 BRI ICRIEUS 5T I 3R W a9 Ud Searyg aRacd=
HAToR], YR ARBR $I IR / A f¥a &1 T 2 |

3—  HRd ¥PR SRT UPYoT H DI 3[Ue & HH H “Amendment in Doon
allu Notification, 2023" ¥  Yiq oI+ Ezﬂqﬁ'"T/ﬂ?ﬂW P ey H
JfFd @ IFN W SRETE WEd 6 Ud -
/2024, T8I 00102024 & ERT UXMAG g defl Afefhder,
oI, 2020) @ URU TR SONEUS YT B HEAfd A
99 Td Sefarg uRddd HATe™, ARG WRSR Bl AT BRIAT

Distnet JenraUun (Ut
-

Reg.No.-32254
G) Exp Dt.-13-01-

X
%OF AY\Q T gde H g g el Afefhae, 1989 (JATHIAIMRIG, 2020) B
—=Fefd f5Y WM waElt gafeRel, @9 v Wearg uReds #ATer, ARd

WHR B UTHU ARG H@—5179, feAid 21122023 W A< S
Jyafeadt /gemg IR AR/ AT Afed STREvS o P FEAfd

=
A/\H" :
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ey &1 Sy 2|

HA: MU IFRY 8 b HIIr IWIad | 3HaTd 8l Y THROT A
IR IAMIITD BIAATE] B BT P B |

A4,
Signed by

Kahkashan (\la eem
Date: 29-1 o-w

Distel JenraUun (Unarakhand) »
Reg.N0.-32254/2025

\\ oo Exp Dt.-13-01-2030
\Op <
\\{ oF
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